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CENTRAL ADMINISTRATIVE TRIBUNAL, JABALPUR BENCH 

JABALPUR 
 

Original Application No.200/00957/2017 
 

Jabalpur, this Friday, the 29th day of June, 2018 
  

HON’BLE SHRI NAVIN TANDON, ADMINISTRATIVE MEMBER 

HON’BLE SHRI RAMESH SINGH THAKUR, JUDICIAL MEMBER 
 

Smt. Shakuntala Devi  
Wd/o Late Shri Veerendra Singh Chouhan 
aged about 75 years,  
R/o Opp. Railway Power,  
Civil Lines, Katni (M.P.)  
PIN Code 483501 (M.P.)                            -Applicant 
 
(By Advocate –Shri P.C. Jain) 
  

V e r s u s 

 

1. Union of India,  
through General Rail Manager,  
West Central Railway  
Jabalpur (M.P.) Pin Code 482001 
 
2. The Manager,  
Punjab National Bank (C.T.P.C.)  
near Old Jail Bhopal (M.P.) PIN Code 462008 
 
3. The Manager,  
Punjab National Bank  
Near Mahila College Katni (M.P.) PIN Code 483501 
 
4. Asstt. Division Finance Manager,  
Western Central Railway, 
 Jabalpur (MP) PIN Code 482001           -   Respondents 
 
(By Advocate –Shri Sapan Usrethe for respondents Nos.1 & 4 
Shri Mahesh Kumar Pandey for respondents Nos.2 & 3) 
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O R D E R (Oral) 

By Navin Tandon, AM:- 

Learned counsel for the respondent-Railways submits that 

the it has been provisionally decided by the Railway Board vide 

letter No.2015/F(E)III/NC(JCM)/DC(JCM)/SCOVA dated 

04.05.2017 (Annexure R/3) that recovery from Railway pensioners 

(pre-2006 retirees) may be stopped till further advice from Board 

which will be issued on receipt of instructions from Department of 

Expenditure.  In this regard, the Bank has already been advised by 

the respondent-department to stop recovery of the applicant vide 

letter dated 16.01.2018 (Annexure R/4). 

2. Learned counsel for the applicant agrees that the relief 

sought for by the applicant has been granted. Therefore this 

Original Application may be disposed of as having become 

infructuous with liberty to approach this Tribunal if the grievance 

of the applicant still survives. 

3. In view of the submissions made by the learned counsel for 

both the parties, this Original Application is disposed of as having 

become infructuous with liberty as aforesaid.  

 

 
(Ramesh Singh Thakur)                             (Navin Tandon) 
Judicial Member                          Administrative Member                                                                                   
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